E.

)
oentiral paministrative Tribunal
Principal Bench

CLp. Mo, 32772003 In
O.6. MNo. 159/200%

Maw Delhi this the 17th day of Nowemnber. 2003

Hon’ble Shri v.K. Majotra. vice-Chairman (a)
Hon’ble Shri Bharat Bhushan. Member (33

vishnu Daval
s /0 shri Suraj Bhan
R/a a-545, Sector 11
vijay Haaar. Ghaziabad.
~ppplicant
(By fdvocate: Shri M.l. sharma)

Versus

1. Shri R.R.Jaruhar
Genaral Manadaer.
Horthern Raillway
Meadauarters Office.
Baroda House.

Mew Delhi.

2. Shri v.K. Kaul
chief administrative Officer (Const.)
Morthern Raillway. Rashmiri Gate.
Delhi .

z. shri Siri Prakash.
nDivl. Rail Manhaadgsr.
Northern Railway, (Mow M.DLR.TY .
&l lahabad. :

~Respondents
(By advocate: Shri R.L. Ohawan)

ORDER (Oral)

Hon’ble Shri V.K. Majotra. vice-Chairman- (A)

Learned counsel heard.

3

. 0ga-159/200% was disposed of by arder dated
2% .10.2002 holdina that ths applicant was entitled to
the reliefs praved for “and respondents were directexd
ta .Qrant the arrears of pay and allowances to  thea
abplicant from the due dates., I.e.. 1.1.1984 ani

1.3%.199% within a period of thras months.

b
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3. shri R.L. Dhawan. jearned counsal of the
respondents  has referred to the reply affidavit inacie
an behalf of  the respondsnts. Respondents have
tendered thelr unconditional apology for the delay far
implementation of directions of this court. (It has
also been stated that raespondents have pald on
T4, 10,2003 ail the arrears of pavy and allowances Trom
the due dates and as guch the C,P" "has bscome

infructuous.

4., On  the other hand 1earned counsel for
applicant states that applicant has not been pitov i ded
due  and  drawn statement by tha respondents and that
respondents have caused inordinate delay 1in compliance
af directions of this court.

b

5. Aeceptinq the unconditional apoloay for
causing delay in implenenting the directions of this
court. we find that the directions have besn complisd
with by the respondents ultimately. Respondents are
i rectad to, provide dus and drawn statemsnt to the
applicant. on  remaining agarieved still, applicant
may  apbroach the respondents for  removal of his
Qrievahce and further legal remady. if so advised.
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Nharat Bhushan) Py LK. Majotira)
rMenber (J) vice-Chairman (A3 -

CC.



